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LAXMIRATTAN AND ATHERTON
WEST COTTON MILLS (TAKING
OVER OF MANAGEMENT) BILL

THE MINISTER OF COMMERCE
(PROF, D. P. CHATTOPADHYA—
YA): I beg to move*:

“That the Bill to provide for the
taking over, in the public injerest,
of the management of the under-
takings of certain companies, pen-
ding nationalisation of such under-
takings, with a view to ensuring
the supply of certain’ varieties of
cloth needed by the weaker sec-
tions of the community as also by
the Defence Department and for
‘matters connected therewith or in-
cidental thereto, be taken into
consideration”.

The Laxmirattan and Atherton
West Cotton Mills (Taking Over of
Management)  Ordinance, 1976 was
promulgated on the 19th July 1976
whereby the management of the
Laxmirattan Cotton Millg Co. Ltd.
and the Atherton West Co. Ltd. which
were lying closed was taken over by
the Central Government. These two
cotton textile mills had been lying
closed since May 1975 causing un-
employment to about 5,000 workers
and prejudicially affecting the pro-
duction of cloth needed by the wea-
ker sections of the community and
also by the Defence Department.
The course of action provided in the
Ordinance was taken after consider-
ing the various alternatives tp restart
these two miills and on coming to the
conclusion that there was no other
alternative to this course of action.
Once the basic decision was taken,

a genuine apprehension arose in
Government’s mind that wunless the
management of these concerned

undertakings was taken over on an
immediate  basis, there might be
large-scale frittering away of assets
which would be detrimental to the
public interest.
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As a matter of general policy and
approach, the Central Government is
not inclined to take over more sick
or closed mills, in view of the fact
that the hands of the National Tex-
the Corporation are already full with
the management of 103 mills and
now 105 mills. I do not want to take
any more time of the House and 1
move.

MR. DEPUTY-SPEAKER:.
moved:

“That the Rill to provide for the
taking over, in the public interest,
of the management of the under-
takings of certain companies, pen-
ding nationalisation of such under-
takings, with a view fo ensuring
the supply of certain varieties of
cloth needed by the weaker secc-
tions of the community as also by
the Defence Department and for
matters connected therewith or
incidental théreto, be taken into
consideration.”

+SHRI JAGDISH BHATTA-
CHARYYA  (Ghatal): Mr. Deputy
Speaker, Sir, through the present
legislation the Government sesks to
replace an  Ordinance which was
promulgated on the 19th July 1976 to
take over the two milly of Kanpur
viz, Lakshmi Rattan Cotton Mills and
Atherton West and Co. both of which
were engaged in production of cloth
needed for the weaker sections of the
community and by the Ministry of
Defence. These mills were Iying
closed since May 1975 resulting in
the unemployment of 5000 workers
and looking to the hardships of these
workers and also the loss in produec-
tion, I feel that the present measure
though in the right direction is rather
belated. The Government ghould
have had acted earlier bhefore the two
concerng were milked dry by their
present management more so when
there were repeated demands made
in this House, particularly by Shri
S. M. Banerjee for take over. Giving
reasons for the take over of the
Laxmirattan Cotfon Mills the Bill
says and I quote:

Motion

*Moveq with the recommendation of the President.

+The original speech was delivered in Bengali.
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™Whereas Laxmirattan Cotton
Mills Company Limited were en-
gaged in the production (besides
coarse and medium varieties of
cloth needed by the weaker sec-
tions of the community) of canvas
and dosuti which is needed by the
Defence Department;

And whereas the closure of the
Laxmirattan Cotton Mills Com-
pany Limiteq has prejudicially
affected the supply of canvas and
dosuti to the Defence Department.”

In regard to the other mill the Bill
states gs follows:

“And whereas the Atherton West
and Company Limited were mainly
engaged it the production of coarse
and medium varieties of cloth
needed by the weaker sections of
the community;

And whereas as a result of mis-
management the Atherton West
and Company Limited has suffered
losses exceeding the value of its
available assets and has been clos-
ed down;

And whereas, in view of the ad-
verse financial position of the
Atherton West and Company Limi-
ted, some members of the Board
of Directorg of that company had,
for some time, absconded.”

From thig it is very clear that both
these Mills were suppliers to the
Ministiry of Defence. In these cir-
cumstanceg it would be fair to pre-
sume that these two mills had an
assured market and lack of sale op-
portunities could not be the reason
for their closure And yet if ihese
two milly had fo be closed down the
reasons could be something else and
this hag to be probed into carefully
by the Government My personal
feeling is that management wanted
to cheat the shareholders It must
also be said in this connection that
these two mills were utilising Gov-
ernment money and Government
order and vet they were not produc-
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ing enough. This is, to say the laast
was a criminal act and I have no
hesitation to suggest that the mansge-
ment responsible for such act should
be proceeded against according to the
criminal law of our country and even
MISA can be made applicable in their
case. There is another aspect of the
matter to which I would like to lay
emphasis, Obviously these twt mills
were supplying canvas and cloth to
the Ministty of Defence for a long
time ang it is but legitimate that the
Government should have posted
themselves up-to-date about the acti-
vities of these two mills. While gross
mismanagement wag going on, it was
unnatural that the Government ghould
sleep over the matter for such g long
time and allow the workers and other
users to suffer. a

In the Statement of Objects and
Reasons it has been said, “....there
wag an apprehension that there might
be large scale frittering away of as-
sets which may prove detrimental to
the public interest” This clearly
shows that the Government had the
suspicion that the authorities of these
two mills might indulge iy guch anti-
social acts and the Bill does not make
it clear anywhere whether the earst-
while management had actually frit-
terred away the assets of these two
mills or not. I personally feel that
the Government should immediately
institute an inquiry into this aspect of
the matter and if found true, the cul-
prits should be dealt with severely.

I would now hke to say a few
words about Clause 13 of the Bill.
This relates to the power given to
the Custodian to terminate contracts
of employment In this Clause it
has been stipulated that the Custo-
dian will have the discretion to ter-
minate contract if he is of the opinion
that the contract of employment ‘is
unduly enerous’. Thijs blanket power
in the hands of the Custodian can to
a great extent may go against
the interest of the workers and
there is no guarantee that this
will not be misused. We know from
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our personal experience that such

. we ghould do away with the

powers are usually exercised to curb
trade urfidn activities
who take leading part in such acif-

t:vlﬁes are often the victims. There-

, I feel that this clause of the Bill
should be deleted.

While going through this Bill, what
distressed me most is the total ab-
sence of reference in regard to the
status of the present workers; whe-
ther all of them will be absorbed in
the mills under th¢ new mandgement;
whether they will be paid salary or
compensation for the period during
which the mill wag lying closed;
whether the previous management
had fully paid the provident fund
contributions to the Provident Fund
Commissioner and if not whether the
Government woulg contribute the
same and whether the workers will

be paid back their share of provident
fund in full etc. These are some of

the very vital issues which should

have been mentioned in the Bill but

gince this hag not been done, I would
request the hon. Minister to clarify
them when he gives a reply to the
debate. 1 would also urge upon the
hon. Minister to see that the oxisting
workers are not retrenched and their
interests gre fully protected. An as-
surance to this House in this regard
would be really welcome. The Ob-
jeets and Reasons also mention
about payments being made to the
managements of these two mills. A
little while ago the House was con-
sidering a Bill which dealt with the
take over of another private owned
manufacturing concern. There also
the Minister Incharge mentioned
about the compensation being paid
to the erstwhile owners, because it
was provided in our laws. I would
request the Government to consider
whether a time hag not come when
com-

pliance of this legal provision by

- making suitable amendments in the

relevant law partlcularly when an
organisation was to be taken over by
the Government in public interest.

and peérsons
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I once again welcomg the Bill and
conclude,

o o Ty ik ($0<) - i,
ot farer sreger fieay war &, ToneT ¥ e
¥ wagw wooar g A< wrei o ot

wt warf v § e IR wgw g
wrer et B

15.29 hrs.

[Surr P, PARTHASARTRY in the Chair}’
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SHRI 8. M. BANERJEE (Kanpur);
I congratulate the hon. Minlster, Prof.
D. P, Chattopadhyaya and Shri
Vishwanath Pratap Singh, his Deputy,
for the bold stand taken degpitg all
opposition from -various quarters.
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1 remember that 1 led a delegation
to the Prime Minister about a year
and a hs!f ago and I still remember
the consoling wordg which she uttered.
And, after that, the workers of Kan-
pur and the workers of these two
mills gave a determined fight against
the mismanagement of Ram Ratan
Gupta and his followers. I remember
that when a slogan was given to na-
tionalise and take over these mills,
many supported it and to-day I salule
those workerg who went belind the
bars but would not yield to pressure
by Ram Ratan Gupta and hig col-
leagues. And the entire sinister plan
> Ram Ratan Gupta was exploded
and exposed in this House also when
[, supported by my hon friend, Shri
Norasingh Narain Pandey, told the
Minister that that Ram Ratan Gupta
hag taken this money from the bank
ind he was going away to Nepal.
Shri Ram Ratan Gupla 15 a very great
person of Kanpur and he will remain
a great person of Kanpur, Govern-
ment dues. not paid, are his capital.
After Independenec. 1 do not think
whether he has paid either any .in-
~ome-tax or weallh-iax and his entire
rapital is Government dueg nol paid.
He did his best to see that mills are
2ot iaken over till the last day. He
zot 135 signatures of MLAs saying
that this mill should not be {aken
over and that Shri Ram Ratan Gupta
should be given a chance and the
management might e changed. 1
immediately pointed out to the hon,
Minister and my hon friend. Shri
Vishwanath Pratap Singh and 1 con-
fess to-day that they told us that Shri
Ram Ratan Gupta will not be allowed
to run this mill and the mill wall be
taken over. I, therefore, congratulate
not only the Minister but the entire
Cabinet and [ also congralulate the

workers, 7500 to 8000 of
them, and their family members for
Temalining determined even facing
Marvation and even after starvation
leir slogan wag that this mill should
% taken over by the Government.

This mill s ulfimafely going to be
wationalised because it is in that pro-
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cess of nationalisation that these two
mills have been taken over. The
Chairman of the State Textile Cor.
poration, Mr, Jain, was here the other
day and I had a talk with him and he
promised to me that those who are
likely to be selected to run this mill
will be properly selected through a
Board. I would request the hon. Min-
ister to kindly see that all those
officers, especially, those officers who
connived at with Mr. Ram Ratan
Gupta and the Board of Directors
which has been thrown out ultimately,
should not be kept. There should “e
a proper screening of those officials
who were responsible for this....

SHRI INDRAJIT GUPTA (Alipore):
How much compensation they are
payving?

SHRI S. M. BANERJEE: About
Rs. 10.000 per month.

I will only say that some of ihese
officers are still in Dellm and with
the help of the trnde union leaders are
knocking at every door.

They wanted tn remain in employ-
ment even after take.over. It will bs
a sad commentary on the takeover if
the very sume officers are employed
agdin. Of course 90 or 95 or 99 per
cent of them are good officers; I have
nothing agamnst them. How things
moved before the take over? 1 would
like to read out from the National
Herald of 11th August 1976. It says

‘NTC takeover of closed mills to
cost Rs. 1.25 crores to workers’.

This is a misleading statement given
out only to confuse and demoralise
workers. The news item says:

‘About 5700 workers of the 2 re-
cently nationalised textile mills in
the city will have to forego earned
wages and other dues amounting to
Rs. 1.25 crores following their take-
over, Besides the Employees State
Insurance Corporation will also lose
Rs. 25 lakhs which has been out-
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standing against these two nation-
alised textile mills.. According +to
Labour Department Sources about
3,000 workers of the Lakshmi Ratan
Cotton Mills have to get wage arrears
amounting to Rs, 9 lakhs besides
declared bonus of Rs. 8 lakhs. The
management had also not paid the
workers’ and the employers’ con-
tribution of the provident fund
amounting 1o Rs. 25.5 lakhs. The
old management had also failed to
make the payment of lay-.off com-
pensation, leave with wages and
gratuity amounting 1o Rs. 17.5 lakhs
making a total of arrears of Rs. 60
lakhs besides the ESI subscription.
According to the Indusirial Develop-
ment (Regulation) Act. the new
management, the National Textile
Corporation, U.P. has no responsi-
bility of clearing the arrears.’

This is done purposely to confuse and
demoralise the workers. They want
to confuse public opinion saying that
they will not get their wages, they will
not get their P.F. dues and so un.
These are not done in good Iaith but
only 1o confuse themn more and more.
1 want to have a clear answer from
ihe Minister. What will happen to
the wages of the workers? For the
past one year they have consumed all
their provident fund assets, they have
taken away all the money In the form
of advances, in Laxmi Ratan Cotton
Mills. In Atherton Mills also the same
thing happened. They have taken
away their PF coniributions as ad.
vances They consumed them and
that is why they could survive with
their family members, and avoided
starvation. I request the Minister
now that a part amount may be paid
to them as assistance to be adjusted
later on so that they may keep their
Yody and soul together. In Kanpur
actually 7500 workers have nothing to
fall back upon; there are middle.class
employees, clerks, supervisors and so
on. Some of them had to take out
their ctiildren from schools not being
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abie to pay the school fees. Thanks to.
ex-Chief Minister Mr. Bahugung and
the present Chief Minister Mr.
Narayan Dutt Tiwarl and last but not
least Dr. Rajendra Kumari Vajpayi,
Labour Minister, these men bkave not
been evicted from their houses. Other~
wise, they were given' notices by the
landlords and were asked to quit the
houses, but thanks to this intervention,
this has not been done. Their condi-
tiong excite horror rather than pity.
That is why I would request the hon.
Minister to tell us whether a portion
out of this amount of two crores or 50
will be given as part of the wages of
these workers, That would be a solace
to them so that they may continue to
live and their starvation comes to an
end. The day the news was broken
in Kanpur, I saw the amount of jubila-*
tion among the starving workers and
their family members who had even
sold their utencils during this period.
I could sce such an amount of jubila-
tion and hear such an amouni of
slogans “y those who were in a pro-
cession There wns ‘Zindabad' not
only for Shrimati Indira Gandhi but
for the entire Cabinet Members.

The decision wag taken at the ap-
propriaie time. I know the matter
was delayed. But I knew the impos-
sible hurdles which the hon. Minister
had to cross and 1 shall remain grate-
ful 10 him throughout my life for this.
This was one of the greatest dreams
of my life and this has now been
realised. 1 fought Shri Ramrattan
Gupta since the last 21 years and ulti-
mately I have won, and today these
two mills come under the NTC.

There is one thing in clause 12 which
I could not understand, It says:

“Any transfer of property. mov-
able or immovable, or any deli-
very of goods made by or
on behalf of either of the itwo
companies (not being .a transfer or
delivery made in the ondinary
course of its business or in favour
of a purchaser for .valuable con-
sideration and in geod falth) if
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made within & period of six months
immediately preceding the appointed
day, shall be void against the Cen-
tral Government or the Custodian,
as the case may %e.”

Why six months? Shri Ramrattan
Gupta has been (ransferring his prn-
perty, there have been banami trans-
actiong gince the last 1} years. So
this period should be changed to one
wvear. Six months is too small a period
1p cover such things. I am happy that
alt these big bangalows, have been
vacated now and these will become
the property of the NTC. But the
period of six months is too short;
otherwise, whatever transactions he
has done before one Yyeor will not
vome within the purview of this legis-
Jation and he wil] escape. Though I
have nothing personal against him, I
» do not helieve him. He is capable of
many things When atlachment orders
came, he got properties attached not
of his own but of other properties.
This is what he has deone in Kanpur.
Everybody knows if. Ile 1s a very
capahle person, a clever person.

Then 1 can assure you that in so
far as running these mills is concern-
ed, Shri Surva Prasad Awasthi, the
INTUC leader. Shri 8. S. Yusuf, the
AITUC leader and other leaders are
one in this that we shall see that these
two mills are run effectively. Tnis is
10 the henefil of the employees and
we shall see that these iextile mills
are run efficiently.

MR. CHAIRMAN: Your fime is up.

SHRI 5 M, BANERJEE: I have been
fighting for this for 2¢ vears. I
have grown grey because of this.

There is another pertinent point. 1
can sgy that 80 per cent of the produc.
tion of the Laxmirattan Mflls and 80
per cent of the production of Atherion
West, whetber it is canvas. dosuti or

" tarpaulin is for the army. If the hon.
Minister consults the Director General
of ortnance Factories, Lt.'Gen. Chopra.
he will confivm that even today there

over of Manag.) Bill

is great demand for these articles from
the army.

16.00 hrs.

I have requested the Prime Minister
that this mill, which has been taken
over by the NTC, should be an ancil-
lary to the defence production unit.
The market {s ensured for this., I
have talked {o Shri Gadgil also. There
are already five clothing and leather
factories under the DGOF and the ma-
chinery installed in this mill at Kan-
pur is suitable tor making i{ ap ancil-
lary of the defence production unit in
Kanpur. Thig is my suggestion.

Those Directors of Atherton West
who have absconded—whether it is
Mr Bilgram: or anybody clse—should
not be allowed to come back at all.
When you constitute the Board, some
npublic representatives should be added
Now the apex hody members are
there. In future also ihey should be
consulted.

Afier congratulating the Manister. I
want an assurance. The workers
should be paid something immediately.
They have nothing left in their provi-
dent fund and they have no money.
They are starving and they are pau.
pers {nday ‘They should be paid
somethang immediately. Though they
are paupers. they are now rejoicing
over this take-over., flying the national
flan and thanking the Prime Minister.
These prupers today are the artisans
of tomarrow and I request that they
should he paid something iImmediately.

With these words, I support the Bill.

SHRI S R DAMANI (Sholapur)-
Sir. I rise fo support the Bill. The
Laxmirattan Cotion Mills and Ather.
ton West and Company were closed
15 months ago throwing 5000 work-
ers out of employment. Kanpur is a
hig industrial city, bult even then to
absorb 5000 workers is difficult. The
workers who were thrown out of em-
ployment were facing great difficulty.
I am happy that the government has
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taken over their management and
= thase workerg will get employment
again. A Mr. Banerjee said, they
have suffered a lot. I congratulate
the Mihis n ' the-taking over of
these mil)s.

"The statement of objects and rea-
sons says: .

“..two large-sized mills at Kan-
pur which were engaged in the
manufacture of certain varieties of
cloth needed by the weaker sections
of the community and also by the
Defence Department were lying
closed. .”

1 would draw the attention of the
minister to one fundamental thing. The
mills which are munufacturing coarse
and medium varietles of cloth, whe-
ther they are under privale manage-
menl or under the NTC, are having a
very difficult time. The NTC mills
have been exempted from controlled
cloth obligation, but they are still los-
ing suYsiantially because the prices of
the cotfon they are using have shot
up by 100 per cent and other expenses
also have gone up side by side. where-
as due to slackness of demand, the
prices of their products have not gone
up sufficientlv. The public taste has
changed substantially over the years.
The public now do not hike the coarse
and medium varietieg of cloth which
were very popular about 20 years back.

We know how the taste changes
very often. Unless these mills change
their pattern of production, the diffi-
cult situation will continue. There-
fore, it should be seen how they can
change their pattern of production end
how they can improve their guality so
that they can make both ends meet.
This is a very fundamental thing. Un-
less this is done, the difficulty will con-
tinue and many mills which are run-
ning at present will come to difficulty
and sooner or later, Government will
have to come to their rescue.

The second thing is that we know
that the price of controlled cloth is 40
per cent lower than the cost of pro-
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duction. Even at that lower price, (he
ofttake of cloth is very poor, A few
days back, the hon. Minister had men-
tioned in the Rajya Sabha about the
demand of this cloth. January to May
18 the best season for selling .loth be-
cause of marriage and harvesting sea-
sons. But in January the delivery was
35,000 bales, in Fe it was 20.000
bales, in March 1t was 25,000 bales and
in May it was 19,000 bales only. Thus
the stock is gccumulating with the
manufacturers and the hon. Minster
knows that they have had to release
their stock to their distributors in order
to reduce accumulation of stock with
them. It means that even »t less
prices, the demang is not there even
during the season. It i1s a3 matter ta be
considered whether the pattern cannot
be changed and the public cannct be
given betler quality of cloth, There 18
one thing which is in the minds of
many people that when people are not
able to pay lower prices, how can they
pay higher prices The reply to that
1s when public gets cloth of their hik-
ing, of the present taste, thev oo not
mind paving higher prices. You will
be surprised to know that the nfftake
of tery-cotion etc which is selling at
Rs 141516 per metre, 1s very goo
because that cloth is of the present-dey
taste of the public Therefore, the
fundamental thing is that some mea-
sures are required to be taken to
change the pattern. The hon. Minister
is well aware of all these things and he
is taking certain action by giving relief,
but the relief will not help.

A change is needed in the system of
controlled cloth—or poor man's cloth
or the cloth for the weaker sections,
by whatever neme jt may be called.
I have suggested many times that the
industry should be asked to supply
25 per cent of their production at cost
price, even without adding the lepre-
ciation walue. And the cost price
shouly be fixed, mnot by the mill
managements, but by the Textile Com-
missioner. That will be a real solu-
tion, and a real social obligation, be-
cause the public will get cloth of
various types at cohcessional priced.
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It will not harm the industry. It will
keep the industry running; and it will
serve the purpose. Otherwise, it the
present system of controlled cloth con-
tinues as it is, not only will the public
not get any advantage, but the obli-
gation will put many more mulls into
greater difficulties. There are a few
milly at preseny which have put up
nylon, rayon or chemical industries.
They cap far better. Otherwise most
ment does not have the responsihility
for taking over many more mills.

Therefore, if you really want the
public {o get the cloth of their choice,
there should be g changein the pattern
of controlled cloth. With these words,
I support the bill; and I request the
hon. Minister to consider as to how to
ensure, in the long run, that the indus-
try does not become sick, the public
also get the benefit and the Govern-
ment does not have the responsibility
for taking over many more nills
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“(a) all or any of the enactments:
specified 1n the Schedule shall nof
apply or shall apply with such ydap-
tations, whether by way of modifica-
tion, addition or omission ,..”
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“(b) the operation of all or any
of the contracts, assurances of pras,
perty, agreements, settlements,
awards, standing orders or ther 14s=
truments 1n force .. 1mmedately
before the date of 1ssue of the nit-
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SHRI C. M. STEPHEN (Muvattu
Puzha). There are only two pmats I
would hike to make., The first point to
which I would hike to draw 1he .iten
tion of the House 15 the Preambe part
of the Bill. The closure of the Mills
is supposed to have resulted in unem-
ployment of about 5,000 workers who
have been thrown out of their jobs but,
going through the Preamble, I find that
there 15 no mention about it at all The
plea on which the mills are sought to
be taken over 1s, in the first olace, that
the supply of canvas and dosuti to the
Defence Department has been arfected
~-ag 1f there 15 no other mull 1n this
country which can supply these things
to the Defence Department—and.
secondly, that the supply of coarse und
medium varieties of cloth needed by
the weaker sections of the community
is also affected—ag if there is no other
mill for this purpose either. Except-
ing for these two reasons, no usther
reason hag been spelt out as to why
the mills are sought to be taken over.

I am not against the Bill which seeks
to take over these two Mills. It
shoyld have been done and it should
be done. The national apex body
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made x recommendation sbout it, five
thousand workers are out. What 1
am streesing is that what had influenc
ed the Government in taking this ex-
traordinary measure 15 not mentioned.
Government appears to be feeling shy
about it. In place of that, Government
are putting up certain other i1easons
which will not click at all, which will
not appeal to the people at all. Let as
be fair, frank and honest when we
prepare the preamble. This was one
of the points I wanteg to make,

My second point 1s thus. Is it that
there are no other mills in thig country
which are crying for takeover? There
are guite a large numbe:;, not neces-
sarily because of musmanagement but
because of certain adverse circumst-
ances. In my own State, there iz a
coperative mill remaining closed for
quite a long time, and workers are cut
on the streets There are quite a4 num-
ber of mills hke that. What I am
emphasizing is that Government must
have, as 1ts policy, unemployment as
one of the motivating circumstance
where under a mill should be taken
over That was the motlivating cir-
cumstance under which the NTC Act
was passed, that should be the moti.
vating circumstance whereunder Gova
ernment goes to take over mills It
that 1s the motivating circumstance,
then the cases of those mills which are
remaining closed and which should be
taken over and the unemplovment
wiped out must be examined in great
detail Let there be no discrimina-
tion at all Let the policy bhe even-
handed with respect to each mill every-
where, the onlv motivating circumst-
ance being enforced unemployment for
which the workers are not answerable,

My third point 1s this 'They say
that a Custodian will be appointed.
Here ig a separate Bill for taking aver
two Mills. This would not have been
necessary if the NTC Act had been
properly framed The NTC Act was
framed limiting the number of mulls
which could be takén over by the NTC,
the result balng that, if and when Gov-
ernment wants to take over a mill



281 3 Laxm. & Ath. West BHADRA 3, 1808 (SAKA) Cotton Mills (Tak. 282

#ven under compelling circumstances,
Government is forced to ecome to
Parliament moving a Bill. This is ab-
solutely unnecessary. 1 would submit
that this should open the eyes of the
Government to the necessity of amend-
ing the NTC Act, throwing open the
area where the NTC can operate, where
the NITC can go and take over the
mills The limiting factor of 103 mulls
or 57 should be taken away. Let NTC
have .he power to take over a mll as
and when Government so decides
under the Industries (Development and
Regulation) Act or whatever that be,
when Government, after an inquiry.
feels that the mill should le tiken
over. Let there he no necessity for
the Government to take to the extra-
ordinary course of having to move a
Bill for that purpose every time, Gov-
ernment must think over this and bring
an amendment to the NTC Act.

Finally, certain conditions in this
country are such that unemployment
mounts up m textile areas, not neces-
sarily because of any non-productivity
by the workers but because of rea-
song beyond their control. This is a
social challenge which Government
have an obligation to meet. This social
challenge must be met. For that.
elasticity of the take-over policy must
be resorted to, and there should be no
track of an impression of discrimina-
tion left. The only motivating cir-
cumstance should be unemplovment
which is caused to a large number of
workers in our country.

With these observations, I congratu-
late the Government for having decid-
ed to take over these mills which was
g0 much asked for, My only plea is
this. Let this policy be extended to a
larger area, where take-over is justi-
filed, let Government think of taking
over,

I support this Bill completely and
wholeheartedly.

SHRI B. V. NAIK (Kanara)' I am
completely in agreement with the learn-
&g friend who spoke before me. I see
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no reason as to why we should take
over a management where manage-
ment has ceased to exist. Why 15 1t
not possible for ug to take over the
whole mills? I think, the constilu-
tional amendments do provide for that.
It 15 a question of principle. If you
have a vehicle or a truck, :omebody
who drives it, is responsible for its
proper running. In this case, the
directors of the concerns have heen
even absconders and we are joy:ng
compensation or an amount for taking
over of the management to those mem-
bers of the Board of Directors who
were outright absconders and who
abdicated their duty. They have to
be paid Rs. 10,000 or Rs. 8000 as has
been laid down in the Statement of
Objects and Reasons.

gark e A 7 vt fiv ag ferde
aadY ar 7Y 8

The only thing about this sickness in
which the Government 1s acting ke 2
hospital for all the sick umtg is that
here the doclor pays the patient ins-
tead of the palient paying the (octor.
We are taking over a particular piece
of machinery and a factory and we are
committing the Government for invest-
ment of flve crores of rupees.

MR. CHAIRMAN" Here, the hospital
is a Government hospita]l where public
service is rendered.

SHRI B. V. NAIK Let the sickness
be cured, bul you are compensating the
sick, as it his livelhood has to be pud
for Laxminrattan Mill 1s one of them;
about Atherton West Cotton Mill T
have not been able to find details. Its
total assets were two crores of rupecs
according to the flgures on the 30th
Seplember, 1971 and what are we pay-
ing for? We are going to invest only
for the sake of margin money, the total
bill of these mills is going to he of the
order of 4.94 crores of rupees. And if
we are going to invest for the sake of
margin money, when the working capi-
tal of these two mills is 184 lakhs, what
i the percentage margir® It is 20 per
cent. I have failed tr understand the
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conomies of these two sick mills If
the question of providing a guarantee
against ynemployment of 5,000 workers
18 a sort of carrying out of the Direc-
tive Principles of State Policy regard
ing right to vote of these 5,000 people,
it 15 a lofty principle Even as a prin-
ciple 1 cannot understand that you pay
compensation ang do mnot proceed
against the management for the mis-
management Even the public finan-
cial mstitutions have been unwilling
to finance them

Let us have advantagegs or disadvan
tages of one gystem of economy or the
other Here ;8 it not the responsibili-
ty of the pationalised banks to take
over the responsibility of these
mulls through a receiver? What
stops 1n thig particular case of
a sick mill to hiquidate 1t? Take 1t over
through a recelver take 1t over for
the purpose of menagement, only the
pure assefs Why should the Govern
ment guarantee their previous debts
previoug habilities previoug commit-
ments, previous breaches of contracts
end previous acts of omussion and
commission by its management which
has completely failed in its dutv? Why
should we do that for the purpose of
rehabilitating these mulls or nartical
arly to rehabihtate the image of the
two managements? Ai 5 particular
pcint of time after two venrs of the
entire exercise of taking over the
management the assets gnd Linhihties
have to be evaluated We will be
faced with another legislation 1in arder
to pav them an amount which will be
de facto a compensation Your princi-
ple of tuking over of the sick mills as
such would be wrong bad in % isiness
bad in principle nobodv 1s going to in-
vest this much of monev Therefare
kindly lhquldate the sick wmts and
thelr wmanagement the bodv corpu=
take over only the assetg and the pro-
pertier of the mills and the factories
emolov peopls and start it on a clean
tlate

With these observations, I support
this BilL
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THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
I must thank the hon. Members who
have participated in the iscuss:on
over this piece of legislation ~f taking
over the management of these 1{wo
mills viz,, Laxmirattan Cotton Millg
ang the Atherton West Cotton Mills of
Kanpur

The Laxmirattan Cotton Millg was
closed on 10-5-1975. The number of
spindles installed was 57.000, canacily
looms—1100 and No. of workers—2570,
The Atherion West Cotton Mills was
closed on 2-5-1975. No of spindles
installed—42000, capacity looms—ap-
prox. 80p and the number of workers
—2660 The total number of wonrkers
is nearly 5500.

It was a national wastage that these
two mills were lying closed We
wanted that NTC may take over or
some other way could be found for
re-opening the mills We requested
the State Government of UP. to take
it over. All our efforts proved un-
successful. Because of the various
genuine difficulties it was not found
possible for them to re-open it. So,
under the circumstances, N.T.C. was
left with no other option but to take
over in the larger interests of em-
ployment of workers and also re-
sumption of production of coarse,
medium varieties of cloth particularly
for Defence production,

So far as Laxmirattan Cotton Mills
is concerned itz annua] turn-over was
of the order of Rs. 3  crores, Its
Habilities look like Rs. 178 crorves,
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ang its current assely gre estimated
ta be Rs. 1 crore § lakhs. To make
it viable, it is estimated that we
would need Rs, 3 crores and 20 lakhs,
So far as Atherton West jg congern-
ed, to make it viable, we perhape
would need Rs. 2 crores and 70 lakhs.
1 say ‘perhaps’ because aoccurate
exact, precise calculationg are no
possible in the absence of furthe
study of the available documents anc
whether all the essential document
will be available is not yet known.

A point was made that in th
preamble of the Bill we have not re-
ferred to the unemployment angle a:
one of the considerations for taking
it over. The reason is that this i
true in respect of many other millsem
composite and spinning—which an
also closed. But I would draw ybui
king attention to the Statement o:
Objects and Reasons where we have
said—'the closure has resulted in the
unemployment of over 5,000 workers’
That shows unmistakably the Govern-
ment’s concern that the interest of
the un~mploveq people should be
looked after.

1 would hike to make it very clear
in the beginning that it is not the
Government's policy to take over the
sick mills one after another indis-
criminately without gong into  the
specifics of the individual milly, in
question It hag been rightly pointed
out by one hon member that if Gov-
ernment 15 obliged, whatever might
be the considerations, to take over
the sick mills one after another, the
resulting picture will be that the
Government is looking after only the
hospital or the sick sector of the in-
dustrics leaving the healthy unitg ior
the hands of the private owners,
some of whom are themselves res-
ponsible for making the unit sick,
This is not a very idea]l way of solv-
ing the problem. That is why the
Government had a very net\' and E
must say a deeper look & mat-
ter. 'I'l'eer Government C?gmft
went into the whole question ang the
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relateg issues whether the merger
«ould be thought of, ie, sick units
could be taken over by the good
aunits,

Merger may be ol
Eroup merger and merger between
ghe groups. Merger may be under
«ne management or it may be bet-
ween the groupgs under different
£roups of management,

Bo, this is another way of solving
the problem. There can't be any
identical or mechanical solution to
every problem. There are various
dypes of probleme and different lypes
«of solutions have to be thought of
M it is possible, I welcome State
Government take over. That would
be an ideal solution in some cases.
In Assam in respect of tea gardens,
they have started taking over some
«f these units, Some other Govern-
ments are thinking along these lines.
It is a welcome thing, Central Gov-
ernment take-over is not the only
solution. It is not necessarily the
best solution. I would like to make
it clear that this government decision
does not signify that every such mill
willl be taken over hy the NTC, he-
cause, jt js not Government's general
policy, Al practical] and workable
avenues shoulgd be explored.

two types—

SHRI C, M. STEPHEN: What is
the line of distinction?

PROF., D. P. CHATTOPADH-
YAYA: It has ty he gone into. Un-
less we look intg the causes we can-
not look into the treatment. You
cannot treat without diagnosis. and
so 1 cannot say offhand.

Points were made that workers’ in-
“terest should be Jooked into, The very
fact that this is taken over reflects
«Government's dcep coneern for the
-welfare ¢f the wvorkers. it should be
appreciated that this take-over is an
-interim measure, Points were raised
‘that provident fund dues were not
‘paid, wageg were not paid, etc. by the

ing management, ‘These are
wery relevant issues, These will be
@one into op the basis of facts and

1614 L.S.—10
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figures. Some provisions in the Act
are there. The Commissioner of Pay-
ments will look into them and scru-
tinise them when ultimately the ques-
tion of nationalisation is taken up.
Now it is an interim measure of
managing it well.

SHRI 8. M. BANERJEE: What
will happen from the 17th of July,
the day on which this has been taken
over? After that will they be duly
giting their salarics? K

PROF. D. P. CHATTOPADH-
YAYA: 1 have already saig this, We
cannot on our own take all the res-
ponsibilities for the defaulting
management. It is a question of look-
ing after a sick patient, We have to
nurse him. We have got 1o bring
him back tv health. Let us do now
what j5 absolutely necessary and then
other questions will be naturally
lookeq into,

Also, it is in the igterest of the
workers not to insist ofgt t of
overything which is otherwise their
due, to which they are entitled. I do
agree every mghagément sho! give
their dues. But here, it is an
ordinary situation ang thereforejy we
had to step into it. To make G -
ment cffortg successful, to nurke the
units back to healthy development,
the help ang cooperation of workers
are absolutely necessary and I request
hon, Members, knowing the workers
and tuking interest in  workers, to
exercise their influence ty secure their
maximum couperation so that the
efforts of the Government meet with
auccess,

17.00 hrs.

Shri Damanj brought in some larger
issues {n this context aboul the NTC
inits and their recurring loss. My
colleague and I have on severa] occa-
siong referred to the matter, We have
also given facts and figures showing
that the 103 millg with NTC are show=
ing steadily ang increasingly better
and Dbetter results, T take this
opportunity to inform you and
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through you the hon, House that in
1975-76, the loss of these mills was
of the order of Rs. 61.12 crores, Subse-
quently in April 1975, it was Rs. 7.60
crores, in May 1975 it was Rs. 6.20
crores, in April 1976 it came down to
R. 2.85 crores, in May 1076 it was
Rs. 2.22 crores, in June 1976 it came
down to Rs, 152 crores and last month
the loss of NTC on account of all the
108 mills iy less than a crore—Rs, 98
lakhs. This only shows how 1n the
National Textile Corporation, a pub-
lic gector unit working under so many
constraints without so many liberties
and, if I may say so, licences enjoyed
by some other units in the private
sector, our workers have been helping
us ang as a result we have come from
annual loss of Rs. 61 croreg to less
than a crorg for s month within one
year, That shows that if we work, if
our workers alsp co-operate, we can
make our experiment successful That
is why I was emphasising the neces-
sity of the workers and other officers
supporting us in this.

SHRI BHOGENDRA JHA  (Jai-
nagar): This also proves that you
will be more effective 1f you take over
al] the textile mills in the country,

PROF, D. P CHATTOPADH-
YAYA: From inadequate base, I
cannot jump to this generalisation. It
may be fallacious.

SHRI BHOGENDRA JHA:- Natio-
nalisation of these mills only is not
adequate.

PROF D P CHATTOPADH-
YAYA: Let us hope you are correct.
A point wag made that we are produc-
ing only medium and coarse vaneties
and that is why we are incurring 16ss,
Thig is one of the observations made
by Shri Damani. This ig not correct
It is not because of the variety we
are producing that we are incurring
toss, He saig that some polyster
fibre or blended fabricg are much in
demand. Yes, they are, but if we

AUGUST 25, 1978
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look into figures of the total cloths
consumeg in the country and the per-
centage of the highpriced varietieg i
that, you will find that the latter
constitute a very small percentage of
the medium and coarse varieties, High
priceq varieties are useq in the towns;
perhaps in the towng these are the
only type of cloth in démand in a larger
way, but we often forget that in the
rural areas the majority of the people
do not demanq them, they cannot even
dream of these because they have not
the ability to pay for them.

That brings. me to the point regard-
ing controiled cloth. ¥You will agree
that controlled cloth which is being
offered at below cost price sometimes:
remains unlifted. Thig is not entire-
ly because they are not in demand.
They are in demand. In some States,
where the distribution systems have
been well geared up lhike Kerala and
West Bengal, these types are not only
in demand, they are in further de-
mand but because of distribution
bottlenecks and other problems these
are not lfted well But this ig no
argument to say that the controlled
cloth scheme should be scrapped

The supggestion regarding variewal
reduction 1s well taken There should
not be so many varictes I  have
mentioned 1t on the floor of the House,
and I reiterate it, Governmeni has
taken a policy decision in pursuance
thereof. We are gradually reducing
the varieties, Lesser varieties are
what we are aiming at,

Mr Daga raised the question” of
liahiTities to which I have already
briefly replied We do not like to
carry on liabilities just at the moment

. because we do not know what are the

legal characteristics of the liabilities.
So, the Commissioner of Pavments
will look into it ang we will take up
those questions later on. .

Several hon. members have rightly
said that taking over sick mills is not
perhaps the right answer and we
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should have g signalling mechanism
by which the causes of sickness
should be anticipated ang appropriate
preventive measureg should be taken
in time. It ig a very constructive sug-
gestion. In thiy context, the banks
and financial institutions which are in
touch with the=e units are in a most
advantageous pos.tion to know the
state of health. both financia} and
managerial ang they ghould take upon
themselves either individually or col-
lectively the responsibility of moni-
toring and evaluating the state of
health of the units which are likely
to fell sick. This is one of the ideas
being considered by the government.
I think thig ig absolutely necessary.
so that the ultimate extreme measure
+of taking over, before which for a
long time these units remain closed re-
sulting in pationa] wastage and hard-
ship to workers, can be avoided.

With these words, I thank the hon,
member; who have participateq and
helped in understanding and having
a second look at our policy matters.

SHRI 8. M. BANERJEE: I wanted
to know whether g tentative date has
been fixed from which these two mills
will start functioning. I alsp reques-
ted that a certain advance amount,
whatever it may be, shoulg be paid to
the workers immediately He hasg not
replied to these two points,

PROF. D. P, CHATTOPADH-
YAYA: About the second puint I
cEnnot say anything just at the mo-
ment, except that they will look into
the matter gympathetically. About
the first question, he himself has seen
that the machines are being oiled and
buildings are being painted, Efforts
are being made to reopen them as
early ag possible.

MR. CHAIRMAN: The question is:

“That the Bil) to provide for the
taking over, in the public interest,
of the management of the undertak-
ings of certain companies, pending

Duty) Repeal Bill

nationalisation of such undertakings
with a view to ensuring the supply
of certain varieties of cloth needed
by the weaker sections of the com-
munity ag also by the Defence De-
partment and for matters connected
therewith or incidental thereto, be
taken intg consideration.”

The motion was adopted,

MR CHAIRMAN: We shall take
up clause by clause consideration.
There are no amendments. The gques.
tion is:

“That Clauseg 2 to 17, the Sche-
dule, Clause . the Enacting For-
mula. the Preamble and the Title
stand part of the Bill.”

The motion was adopted,

Clauses 2 to 17, the Schedule, Clause
1, the Enacting Formula, the- Pream-
ble and the Title were added to the
Bill,

PROF. D. P. CHATTOPADHYAYA:
I beg to move: i

“That the Bill be passed”

MR. CHAIRMAN: The question ig:
“That the Bill be passed”.

The motion was edopted,

17.10 hrs.

DHOTIES (ADDITIONAL EXCISE
DUTY) REPEAL BILL

THE MINISTER OF COMMERCE
PROF. D. P. CHATTOPADHYAYA:
I beg to move:

“That the Bill tu repeal the
Dhoties (Additional Excise PM!')
Act, 1968, be taken into considera-
tion.”



